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BEF QRE THE CENTRAL ADMINISTEATIVE TR IBUNAL
NEW_BUBAY. BulCH, NEW BU.BAY .
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.414/37, 2) Tr.418/87, 3) Tp. 54/32, 4) Gh 55/85,
437/86, 6) Ch 447/36, 7) & 171/37, 8 A 23¢9/87,
255/27, 10) 1 622/87, 11) 751/27, 12) O.A. 766/387,
776/87, 14) ;v 792/87, 18) A 800/87, 16) (A 73/33,
183/88, 18) Ch 325/83, 19) GA 453783, 20) GA 750/83,
771783, 22) QA 24/89, 23) A 840/39, 24, (n 17/89,
40/3%, 26) n 147/89, 27) Gh 335/59, 23) Ca 398/29,
426/89, 30) GA 555/89, 31) O« 539/39, 22; Oa 233/83,
44/87, 34) Gh 26/88, 35) O+ 782/39, 3. 321/90,
473/89, 28) O~ 359/89, 39) (h 204/89, 40) 407/90.

Tr. Application Ne¢.414/37.

M.

)}

10,

l1.

12.

14.

15.

Shri H.K,Farcdeshi.

Tr. Appiication No,418/87.
Shri F.G.Harne.

Ir. Applicsticn No.54/83.
shri S.D.randey,

Criginal Appliccticn li0,55/86.

Shri V.s.Gidweni.
Original Apclication Nc.437/86,

Shri V.:r.Ayachit.

Criginal Application No.447/86.

Shri K.S.Baj\/‘]ao

Criginel Appliccotion No.171/87.

Shri Chandalal Varma.

Criginal Application lo,239/37.

Shri D...Bhagat,

Crigiiiel Applicetion_iic.256/87.

Shri Gayadeli Imdadeli.
original Applicetion No.622/87.

Shri R.G.Sable.

Criginel Abolication No,761/87.

Shri D.G.Deo.

iginal Applicstion No.766/87.
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Shri 5.V.Gangsal,

Criginsl application Nc.775/27.

Shri A.B.Khan.

Uriginal Applicetion No,792/87.

Shri D.D.kModak.
Originel Applicaticn Ii0,500/37.
Shri V.A..alelar. E
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Qriginal Application No,78/88.

Shri S.M.Igbal,

Qriginal Application No. 183/88,

Shri R,K.Ram.
Qriginal Application Nc. 325/88,
®hri V.G.Masudkar,

Original Application No. 458/88.

Shri B.N,Pawar.

Qeiginal Application No. 750/ss.

Shri P.G.Gaikwad, 7
Original Application No.771/88.

Shri S.D.Gade. |
Qriginal Application No.24/89,
Shri R.Tanwar,

Original Application Nc¢.840/89,
Shri V.B.Nagare,

Original Application No,17/89,

Smt. A.B.Kadrolkar.

Original Application No. 46/89,

Shri A.K.Mahajan.
Original Application Nc¢.147/89,

Shri N.Gopalan.

Shiginal Application No. 336/89.

Shri P,T.John,

Original Application No.398/89.
Shri Ravi Joharale,

Original Application N ,426/89,
Shri A.Vasu. |

Original Application N ,555/89.
Shri B.R.Pandey,

Original Application No. 559/89.

Shri Rajendra Jha.

...30




“»

-l -

32.

33.

34.

35.

36.

37.

38.

39.

40,

Higy

—3-

22

Original Application No.288/88,

Shri T.K.hNath.

Criginal Application Nc, 44/87.

Shri C.Fande.

Original Application No.

26/88,

Shri V.C.Pradhan.

Criginal Application No.

Shri P.N.Nikalje.

Original Application No.

782/89.

321/90,

Shri S.D.Patinge.

Criginal Application No.473/89,

Shri D.S.Modi.

Original Application Nc

69/89,

Shri M.B.Hashmi.

Original Application No, 224[82

Shri B.Y.Mujawar.

Original Application No.

407/90,

Shri Narendrakumar Sadna. .

V/s.

Union of India & Ors: u“

s e, e i
o e e e et

" ... Respondents.

'Applicants.

IR S



o

‘with by giving a copy of inquiry report was upheld. The
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ORAL JUDGMENT 3 " ‘%6

IPer shri U.C.Srivastava, Vice-Chairman]) Lated: 8.8.1991

“=> ©  In all these cases which are being hearé and |

disposed of punistment has been awarded to ihe arplicants

as a result of Cisciplinary proceedings anc after exhausting
all the remeCies the applicants have approached this 3
Tribunal challenging the déisciplinary proceedings and orcéer
passed thereon. One of the grounds which have been taken -«
in these cases is that after the conclusion of *re inquiry i
the Enquiry Officer's report were hot given to them and

as such they were not able to make any representation

against conclusion arrived at by the Enquiry Officer or the

punishment suggestec by them and thereby the principles of

natural justice have been abandoned. This matter has ¥
engaged the attention of the Full Bench of Central

Adminigtrative Tribunal in P,.K.Sharma v. Union of India

& Ors. A.S.L.J. 1988(2) 449 wherein it was held that after

the 42nd amendment of Article 311(2) of the Constitution

of Incia, the show cause notice provision haé been removed

but not reasonable Opportunify vhich could be complied

Full Bench also helé that a copy of the inquiry report was =~

|

not furnished to the delinquent, it would tantamount to not' »

afforéing reasonable opportunity to defend himself. A e
doubt was expresse¢ by the Madras Bench of the Tribunal

in the case of A.Philip v. Director General of Orcnance

Factories & Anr. A.I.S.L.J, 1990 (2) CAT 631 wherein it was

held that the Judgment referreé in the case of P.K.Sharma
(supra) will have the force of law from the cate the
judgment was rencered and that is why the matter was
feferred to a Full Bench of this Tribunal which decided

the matter on 1.7.1991 sitting at Armedabad Bench. FPrior
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